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CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH
O.A.No, 15/91. Diate of Decision:5.4.99
TA .No.
Shri Mangai Singh : Petitioner{s)
Mr.K.K.Shah :Advocate for the petitioner(s)
Versus

Union of India & Ors, : Respondent(s)
Mr. N.S.Shevde : Advocate for the respondent(s}
CORAM

Hon'ble Mr. V. Radhakrishnan : Member{A)

Hon'ble Mr.P.C.Kannan : Member({.J}

JUDGMENT

1. Whether Reporters of Local papers may be allowed to see the judgment?
2. To be reterred to the Reporter or not? N o
3. Whether their Lordships wish to see the fair copy of the Judgment?

4. Whether it needs to be circulated to other Renches of the Tribunal?
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"2 Mangal Singh 4/
. C/o.Kiran K.Shah, N
Advocate,

3, Achalayatan Society,
Nr.Memnagar Fire Station,
Navrangpura, Ahmedabad. : Applicant

Advocatie: K. K.Shah

Versus
I. Union of India,
Notice to be served through,
General Manager,
Western Railway, Churchgate,
Bombay.
2. Asstt.Mechanical Engineer-II,
Divisional Office,
Western Railway, Rajkot.
3. Sr.Divisional Mechanical Engineer,
Drvisional Office,
e Western Railway,
¥ Rajkot. : Respondents
Advocate: Mr.N.S.Shevde
ORAL ORDER
A/15/9
_O' WL 23 Dateg5.,4.99
Per: Hon'ble Mr.V.Radhakrishnan :  Member(A) “

Heard Mr.K.K.Shah and Mr.N.S.Shevde, learned counsel for the

applicant and the respondents respectively.

Mr.K.K.Shah states that he has received information that the apphicant

1S NOW 1O more.
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In view of the demise of the applicant, the OA abates. Accordingly,

<

the same is disposed of.

- YOS SN

(P.C Kannan) (V.Radhakrishnan)
P, Member(J) Member(A)
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R.A/43/99 IN

OA/15/55

Mr. M.S. Trivedi Advocate for the petitioner(s)
Versus
Union of India & Ors Respondent(s)
« Advacate for the Resnondent(s)
: Advocate for the Respondent(s)
}
CORAM
The Hon'bie Mr. V. Radhakrishnan : Member (A)
The Hon'ble Mr. P.C. Kannan : Member (I}
JUDGMENT
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(Advocate : Mr. M.S. Trivedi)

Versus

! Union of India, through,
The General Manager,
W.Rly., Churchgate,
Mumbay

2. Asstt., Mech., Engineer-I1.
™" L. T A
Drvisionai Office,
‘}!_Di\r ail-nt

ANLY .o L\H"L\,L’l.
e o

3. Sr. Divisional Mech. Fngr.,

Divisionai Office,

W DIy Dal-At
YV .Y, NajriL.
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MA/696/99 MA/697/99
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which was passed on 05.04.99. We do not see anv error apparent on the
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Hence R.A 43 of 1999 stands rejected. M.As are also accordingly disposed
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(P.C.Kannan) {V.Radhakrishnan)
Member(]) Member{A)
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